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(iii) Tl:xTILE COMMISSIO ER'S OR-
DER .PRomerrINo SPINNING OF TEIREADS 
OF HIGH COURTS BY SMALL SPTNNTNC 

fll.Ls IN TAMIL NADU 

• sHRI D.S.A. SIVAPRAKASAM 
Tirunelveli): Sir, under rule 377, 

I ish o rai e the follwong matter 
of urbent public importance_ 

I is under'" tood that the Textik 
Commi sioner has recently issued a 
new order in contravention of the 
old order relating to Small Spinning 

i ls (Waste Cotton Mills . Under 
tbjs new order, l!:he, small spinning 
C\Vastc-Cotton Mills) cannot spin in 
h i hE:r counts than 10 eounts. Conse-
quently, more than 250 scale indust-
ries have been brought to grief. 

For these small p innine mills 
(Wa Le otton fill ) , the required pcr-
mi ion i given by the Textile Commi 
sioner. The capacily of the machinery 
the counts of thread. The permission 
given by the Textile Com.ml ion r is 
valid fr m 6 months to 2 years. Now, 
the mall pinning miH have got rod-
denly thi new order, according 10 which 
the permi ion given earlier for i;pinning 
hil?her count lap ed on 31-3·82, ~incc the 
jn the Mill is the decidin f ctor f r 

m 11 pinain mill c n pin oly J 
e unt. 

In Tamil du, 11 the small spinnin 
mills (Waste cotton Mills) bav t 
loans from the bank besid their O'> n 
investm nts. Tb re is th immin n 
danger of all of them be omina e. -
tin t. Thi will aff I f re th n SO, ) 
workers in these mall spinnine mill3. 

The Government of houlO. 
interven immediat ly and nnual th 
order o.t th Textil eommi sioner in 
the inte l of urviv I of m II pinn-
ing mills (W ste Cotton Mills). Tb 
hould be allow d to spin upto 40 

count lf this n w 0 rd r i allo 
t-0 contlnu , the pric or 20 count and 
40 coun~ thread will go up. • ff 1in 
lakhs and l akhs of 
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• The original peech w delivered in Tamil 
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OF AP ITATI N F 
y JN ITUTlO • PAltTl· 

SHRl T . R. SH.AMA A <B 01 lore 
South) : C pit Uon f. s tor eetling ad-
mJ ion for i die 1 nd Technical 
Cour 

nt bBV C le--
r of occa-
hould not 

Accordin ly, th Gov rnment at 
Indio h ve i u d instructions to State 
Gov r ome nts to stop th vil practi 
of coll cUn c pitation f 

Karnataka St le ha 
numb r ol n in ring 

the lari t 
and medical 

colleges. There are, n Karnat aka, 29 
Engineering colleges (of which 23 ar 
private colleges) and 12 medical col-
l g s (7 a re private colleges) : 

It is unto rlunat that even after th~ 
G-Ovemment of India have issued ins-
tructions to stop the evil practice o! 
collecting capitation fee, the Karnata-
ka authorities have given permission 
to start many engineering and m~al 
colle~es. and . also have e-i ven 
penru on to collect heavy capitation 
fees. The capitation tee collected 
la l ye r wa minimum Rs. J 0,000 and 
maximum up to R's. 50,000 or more to 
give a seat in the engineering college. 

The capitation fees collected to give 
seat in a private medical colleee is 
Rs. 1,60,000 minimum and mex.imwn 
up to Rs. 3 lakhs or more. 

Though 90me colleges have used all 
Uae donation for buildine the colle • 
it i alleged that in some private cot-
leg s a par t ot the donation has gone 
to the pocket of individual founder 
member of tbe college. The Govern-
ment Of India and the general public 
ha v condemned the practice of col-
lecting capit:a tion fee. 

I may add h re that in Ka rnataka 
alone there are 12,000 to 15,000 engi-
neering gradu !cs and 4.000 to 5,000 
medi l 2radu le are not ha ving job • 
A uch. here i the need for -
m any more gradua tes? 

Furth • many of the students who 
P y bea.vy donati n a.re sub- tandard 
1uden1 ' nd tbey get sc t • at the co t 

of m ny bright tudent . 

I urge the Government to take all 
meaqures to arre t the evil vractice ot 
capitation fee from the next ncademic 
y r at least. 

( vi ) M SUR S TO fMPROVB ECONO-
MIC CONDITIONS OF GUJJAR COMMU-
NITY IN J A MMU AND .KASHMIR. 

SHRI RA.TESH PILOT (Bharatpur): 
The conditions of Gujjar Bakarwalas 
a re pitiable. Although this communi-
ty comes under the Scheduled Tribe 
in J & K and lot of conce sions In the 


